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SHRI P. VENKATASUBBAIAN. Is
it a fact that some economists have
opened that there is an urgent need
for restructuring the Reserve Bank
as it is not keeping in tune with the
economic trends prevailing in the
country and is not in a position to
guide the Government properly as it
is constituteq today?

SHRI YESHWANTRAO CHAVAN:
I do not agree with the hon. member.
It is not so.
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to
(c). A statement is laid on the Table
of the House giving the requisite
particulars about the searches made
by the Income Tax Authorities dur-
ing the three months April to June,
1974, [Placed in Library. See No.
LT-8054/174).
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SHRI K. R. GANESH: The hon.
member had asked about the num-
ber of searches made between April
and June and I have given it. He
said there is delay in fiialising this.
When gearches are made, documents
are seized, cash, assets and jewellery
are seized. The ITO has to deter-
mine whether the seized assets be-
long to the assessee or are unaccoun-
table. Under section 132 (5) of the
LT, Act, within 80 days of the search,
the ITO has to determine it and make
a summary assessment. ‘When he
makes a summary assessment, he
will keep a part of the seized assets
which is equal to the value of the tax
determined. Later on, other pro-
cesses will follow., You will have to
find out whether there is falsiflcation,
fraud ete. As far as the gearches
made from April to June are con-
cerned, there is absolutely no delay.
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SHRI K. R." GANESH: I have
already said that for summary dis-
posal, for summary assessment, the
time limit is 90 days. It has to be
made within 90 days. You are seiz-
ing somebody's assets or somebody’s
property. It has to be determined
whether the property really belongs
to him. The assessee should be given
an opportunity to explain whether he
can account for the property. I do
not think it is the intention of the
hon. Member that the income-tax

officer should seize the property
without following the proper pro-
cedure.
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- SHRI K, R. GANESH: 1 have a
long list of the persons who have
been searched, assets seized and so
on, I will try to give him the total
amount,
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SHR] K. R. GANESHK: As far as
these major steel raids are con-
cerned, apart from the income-tax
angle, there is also the angle of the
violation of the Steel Contro] Regula-
tions and the steel control authority
has already given them notice, has
frozen their stocks and started other
procedures. Whatever other action
has to be taken would also be taken.

oft 7w fiwmire ot : wrgae oo
7 & 98 gL gort aw T
g ?

SHRI K. R. GANESH: Whatever
other action has to be taken would
be taken.
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SHRI K. R. GANESH: Ag far as the
question of intelligence in the In-
come-tax Department is concerned,
there is the Directorate of Intelligence
and Investigation and there are vari-
ous other regional officers appointed
under this Directorate. It i1s as a re-
sult of the collection of this intelli-
gence that the income-tax authorities
have been able to conduct this raid. I
agree with the hon. Member that the
generation of black money mainly
emanates from commodities. There-
fore, all agencies of the Government
which are concerned with this, the
income-tax authority, the Central Ex-
cise and Customs, the Import Trade
Centro] authority and various other
regulatory agencies will have to keep
a close watch over this speculation and
black market that takes place in
commodities.

SHRI B. S. BHAURA: May I know
from the hon. Minister, 1f I am not
mistaken, whether the Jindal Group
Works,—the list of 22 firms is given
here—belong to the same man who
was given the President’s award and,
if so, will he inquire into the whole
matter as to how he made such a huge
property within a few years?

SHRI K. R. GANESH: As I indi-
cated, so far as the Jindal Group is
concerned, that is steel raid and that
has been a very big raid. A lot of
information has been collected by the
Income-tax authorities in relation to
not only black-marketing in steel but
also in relation to accumulation of
property, accumulation of assets and
various other things. As a result of
the processing of all this information,
it will indicate how these people have
made the property, Whatever action
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under the law iy necessary in relation
to prosecution and penalty will be
taken.

SHRI KRISHNA CHANDRA HAL.
DER: I would like to know from the
hon. Minister how many places of
Jindal Group Works were sgearched
cles were sezied from there. I wauld
further like to know whether, when
the search was made, at that time
there was resistence and they attack-
ed the Income-tax authorities who
went to search different places. Also,
I want to know whether one of the
Directors of the Maruti Car project 1s
from the Jindal Group or not.

SHRI K. R. GANESH: The raids
were conducted in Delhi, Calcutta,
Hissar and a few other places. As far
as the jewellery and cash seized from
the Jindal Group is concerned, the
jewellery seized is worth Rs. 16,75,500
and the cash seized is Rs, 19,46,804 in
currency notes, fixed deposits, ete. It
1s a fact that in one of the raids, some
persons tried to assault the Income-
tax authorities. The mattler has been
reported to the police. The case has
been lodged against them.

SHRI DINEN BHATTACHARYYA:
Any arrest made?

SHRI K. R. GANESH: All those
who were involved in the assault of
the income.tax authorities were
arrested by the police.

About the other question, I have no
information,

SHRI PRIYA RANJAN DAS
MUNSJ): Since the Finance Ministry
seems to actually find out the sources
of black money and raid al} the places,
may I know whether it is not a fact
that whenever Income-iax authorities
decide to raid the places, in most of
the cases the big business houses get
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the prior information that the Income-
tax suthorifies are coming 1 would
Like to mention hepe a specific case Is
it not & fact that m Calcutta, when the
houses of Birlas, specially, B M Birla
and M P, Rirla were searched last
year and the year before last, at the
same time, the house of Mr Badn
Prasad Podar was also raided and the
information was given and, automati-
cally, 1t was suspended the very next
day I have my personal information

I would hke to know whether any
alternative arrangement or machmery
can be found by the Finance Ministry
without the help of the Income-tax
authorities to raid the houses of big
business men because the Income-tax
authorities inform the big business
houses They come to know each and
every thing They get all the infor-
mation How can the raids be con
ducated” 8o, I want to know whether
any alternative arrangements can be
made by the Finance Mmistry so far
as the raids of big business houses are
concerned

SHRI K R GANESH With all my
respect to the hon Member, so far as
his knowledge 15 concerned and he 1s
a leader

MR SPEAKER It 1s not a question
of knowledge He 1s giving you
information

SHRI K R GANESH A lttle bit
ot explanation 1s also required be-
cause I am going to contest his state-
ment

MR SPEAKER 1 think, he does
not need to be set up 1n his mood to
get the information He 15  directly
corcerned with the information

SHRI K R GANESH. I do not
agiee with the hon Member that
when the income-tax authorities con-
duct the 1aids, they do m collusion
with them If the hon Member 1s
prepared to give me specific informa-
tion, we will look into it Many raids
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have been conducted 1n g buginess
houses also, and as far as my impres-
s1on goes, actually no raids have been
conducted by the income-tax authori-
ties agamnst these people Perhaps he
1s referring to the enforcement wing
As far as I know, during the last two
or thiee years, no particular raid has
been conducted agamnst these people
as far as 1ncome-tax 1s concerned

SHRI H M PATEL As the hst
itsell shows, the income-~tax authoil-
ties appear to have acted on very
sound information, but there are one
or two cases mn  which nothing was
scized I would Lke to know, 1n
such cases, when they find that the
raids have been conducted on wrong
injotmation, whether the Department
go further into 1t to see what was the
teason tor this, whethe; the source
shich gave the information was satis-
tactory, whether they should have ac-
ted 1n this way, because 1aid means
a certain amount of loss of reputa-
umn ete  As I said, 1t 15 satisfactory
to find that, eacept 1n two or thiee
cases 1nformation on which they had
wted wds sound and they have found
<omething to take action on I want
to know what they do in the excep-
tional cases, whether they take the
trouble of seeing that the information
1s good before they pioceed to raid

SHRI K R GANESH As the hon
Member himself hay indicated, out of
150 twids, there have been only one
o1 twy cases 1n which nothing was
found If there 1s harassment of the
person or it there 1s any negligence of
duty, the higher authorities look into
1t I would lhike to point out that, m
making a dent in this problem of
black money, ralds and seiwzures play
4 very mmportant role I think it wall
be necessary to conduct these rads
with the assurance and satisfaction
that these are not conducteq for the
sake of halassment

MR SPEAKER So many questions
huve been asked, still you are mnot
satisfied?
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SHRI S. M. BANERJEE: Mr.
Speaker, Sir...

MR. SPEAKER: May I request
Mr. Bhaitacharyya not to disturb the
gentleman at his back,

SHRI DINEN BHATTACHARYYA:
The hon. Speaker always calls mem-
bers sectorwise. You said it only the
other day.

MR. SPEAKER:
follow that?

SHR] DINEN BHATTACHARYYA:
1 do not say that.

Should I strictly

MR. SPEAKER: You advise me, I
will follow.

SHRI DINEN BHATTACHARYYA:
You should please try to do justice
to everybody.

SHRI S. M. BANERJEE: At the
very ouiset before I put my question,
1 must congratulate the officers and
staff who had the courage and con-
viction to raid a big business-house
like the Jindals who were enjoying
the patronage of this Government,
some of the officials of the Govern-
ment and some of the Ministers.

I woulq like to know whether
there 1s any truth in the report that
ai the time when the raid took place,
there are several people who co-
operated, but in this particular busi-
nessman's house even certain valu-
able documents were burnt by cer-
tain members of the family and if so,
what positive action has kgen taken
against them in this regard, apart
from search warrants and other
things.

Is it also a fact that after this raid
was conducted, some sort of a recom-
mendation is going to be made to the
President to withdraw the Padma
Sri award from this man who is
proved to be an antisocial?

AN HON. MEMBERS: A criminal.
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SHRI K. R. GANESH: It is cor-
rect 1o say, as the hon. Member said,
that in one of the houses of this group,
a lady locked herself up inside a bath
room when the raid was going on and
tried to destroy certain books of ac-
counts and documents. But some
books of accounts have been salvaged
and further action in regard to prose-
cution, efc,, as far as this lady is con-
cerned, is also being looked into.

SHRI 8. M. BANERJEE: Will the
ledy be arrested?

SHRI P. M. MEHTA: Nothing
happens They arrange to hush up
the whcle thing.

Expansion in Money Supply

*88. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased
to state: )

(a) whether between April and
June, 1974 money supply in the
country has expanded by Rs. 638
crores;

(b) whether out of this amount
credit to the commercial sector ac-
counted for Rs. 437 crores; and

(c¢) if so, the reasons for the failure
of the Feserve Bank’s declared policy
of curbing the growth of money sup-
ply so as to check galloping inflation
in the economy?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) 1o (c). The principal objective
of the credit policy of the Reserve
Bank of India in recent years has been
to restrain the expansion of money
supply to the extent possible consistent
with the growth of essential production
and exports. The expansion bcth in
money supply and bahk credig to the
commercial sector during this period
(March 20 to June 7, 1874) was broad-
ly governed by these objectives. The





